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O.A.Nos.1347/00. 120/00, -1291/00, 	13p2/00 
1322/00, 	130/0-0, 	1335/001 	8/2001, 	108/01, 
111/01, 220/01,221/01 and 311/01. 

Wednesday this the 20th day of March 2002. 
CORAM: 

HON'BLE MR.A.V.HARIDASAN,.V10ECHjJRMAN 
HON'.BL.E M.T.N.T.NAYAR, ADMINISTRAIIVE MEMBER 

O.A.1347/00: 	 : 

1. 	A.•Velu, Grade IV, 
Chief Telegram Master CTO., 

• 	 Bharat SancharNiam Ltd., Calicut. 

2 	PP Ayyap-pan,  Grade IV, 
C - 'iei-  Telegram Master, CTO 
Bharat Sanchar Nigam Ltd. , 
Palakad. 

• 	3. 	V.Suqathan, GradeIV, 
Chief Telegram Master, CTO-, 
Bharat Sanchar Niqam Ltd., : 

• 	 Thiruvananthapurarn.- 	 • 	Applicant 
(By Advocate Shri P.N.Purushothama Kaimal) 	

•1 

1. 	Union of India represented by 
• 	 Director General, BharatSanchar 

Nigam Ltd., •Ashoka Road, 
Sanchar Bhavan New Del.hi. 

2 	 • 
• 	 Bharat Sanchàr Nigam Ltd., 	-. 

.Kerala Telecommunications1 
• Thiruvananthapuram-33, 

3. 	Principal General Manager, Telecom, 
Bharat Sarchar Nigam Ltd., 

• 	 Cochiri-16. - 	 • 	•.Respondepts. 

(By Advocate Mr. C.Rajendran (SCGSC) 

O.A.1290/00: 

P.Ravindran. -dhief Technical- Officer, 
Circle Telecom Training Centre, 
Trivahdrum. 	 Appl-icafl 

(By Advocate Shri M R Rajendran Nair) 

Vs. 

1321/00, 
110/01 



Union of India,. represented by 
Secretary to Gdvernnent of India, 

• Ministry of commu.nidations. 
NewDelhL 	 -H. •, 

The Chief General Manager 
-Bharat Sanchar Nigam Limited, 
.Trivaridrum. 

3.. 	The General Manaqr, 	•• S 

• 	 Bharat Sanchar Nigam L i m i d 	S 

Trivandrum Secondary Switchig Area, 
• 	 Trivandrum. 	 Respondents 

(By Advocate Ms. P.Vani, ACGSC) 

0. A. 1291/00: 
K.Vidwakaran, 	 S  
Chief-Technical Officer, 
Circle Telecom Trai'ning Centre, 
Trivandrurn. 	• 	 Applicant 
(ByAdvocate Mr. MR Rajendran Nair) 

• 	v. 

Union of India, represented by 
Secretary to Government of Inda, 
Ministry of Telecommunicatons, 
New £ihi 

The ChiefGeneral Manager, 
Bharat Sanchar Nigam Limited, 
Trivandrum. 

• 	3. 	The General Mahager, 
Bharat. Sanchar Nigarn Limitd, 
Trivani- Scondary Switchnq Area 
Trivandrurn. 	 Respondents. 

• 	(By Advocat..eShri T.C.Krishna, ACGSC) 

0.A.1302/00: 
B.Savithr.i, W/o P.Rajappan, 	

5 

Chief Section Supervisor, 	-• 

• 	Office of the Deputy General Manager (Urban), 
• 	Thiruvananthapuram-4. 	 Aopi.icant 

(By Advocate Shri -Sasidharan Chemazhanthiyil) 

Vs. 	 -. 

Deputy General Manager, 
(Planning and Adminitration). • 
Telecom D:istrict, 

5 Thiruvananth.apuram-23. 

General Manager, Telecom Dist ict, 
Thiruvananthapuram -23. 



• 

• 	

3.. Director General, 	 •- 
Telecom Deoartment, 	New Delhi. 

4 Bharat Sanchar Nigam Limited, 
represented by 	its.Chairman, 	New Delhi. 

5. Union of Ind'a, 	represented by its 
Secretary, 	Ministry of Communications, 

• New iieihi. 	 Respondents 
(By Advoate Shri C.Ra.jedran, 	SCGSC 

O.A.1321/00: 

A.Vanaaksh-y, 	W/o Viswarnb-haran, 
£Ohief Telephone SuDerVisor, 
Office of the Divisional 	Engineer, 
(Trunksand Special 	Service), 
Thiruvanahthapurarn. 	 Applicant 
(By AdvocCt 	Shri Sasidharap Chempazhanthiyifl 

Vs. 

 Deputy Chief General Manager, 
• (Planning and Administration), 

Telecom District, 	B.S.N.L., 
Thiruvananthaouram-23. 

 General Manager, 	Telecom District, 
B.S.N.L., 	Thiruvananthapuram. 

 Director General, 
Telecom Department, 	New Delhi. 

 Union of India 	represented by its 
Secretery. 	Ministry of 	• 	 £ 

Communications, 	New Delhi. 

 Bhart Sanchar Nigam Ltd. ,represented by 
its Chairman. New Delhi 	 RespondCnts 

(By Advocate Shri 	R.Madanan Pillai, 	ACGSC) £ 

• 	O.A.1322/00: 
• 	 L 

 TA Narayanan, 	Grade IV. 	CTO, 	
£ 

Bharat Sanchar Nigam Ltd., Aluva. 

 Smt.Rosamma Paulose, 	Grade IV, 	CTO, 	 • 
Bharat Sanchar Nigam Ltd., 	• 	H 
Cochin-16. 	 Applicahts 

y Advocate Shri 	P N Purushothama 	airna1) 

Vs. • 	 . 



.4, 

Union of Tndia rëresented by 
Director General, . 
Bharat .Sanchar N.igam Ltd. 
Ashoka Road, Sanchcr Bhavan, 

• 	New Delhi. 

The Chief General Manager, 
• 	Sharat Sanchar Nigam Ltd., 

Kerala TeiecommunicatiC'S, 
Thi ruvananthapuram. 

3.. 	Principal General Manage 	Telecom, 
Bharat Sanchar Nigam Lt.d., 
Cochin-16. 	 Respondents 

(By Advocate Shri K.R.Rajkumar, ACGSC) 

O.A.1330/2000: 

M.Suseela. D/o K.Padmanabhan Kani, 
Chief Telephone Supervisor,  
Office of the Sub Divisional Engineer, 
Trunks Central Telephone Exchange, 
Thiruvananthapuram. . 	 Applicant 

(By Advocate ShriSasidharan Chempazhanth,iyil) 

Vs 	. 

Déouty General Manager, 
(Planning and Administration), 
B.S.N.L.. Telecom District 
Thiruvananthapuram-2 

General Manager, Teiecomn District, 
B.S.N. L.. ., Thiruvananthapuram-23. 

Director General Telecom •Department., 
B.S..N..L,, New Delhi.. 

4, 	• • Union of India. reresented by its 	• 
Secretary, Ministry of. Communications, 

• 	New DeihL 

5. 	• 	Bhrat Sanchar Nigam Ltd., represented 
• 	by its Chairman, 

New Delhi.. 	 Respondents 

(By Advocate Shri C.R&iendran,.SCGSC) 

O.A.1335/OO: 	 . 	. .. 

K.2rnaia W/o Sasidharan, 	• 
Chief Telephone Supervisor, 
Office of the Sub Divisional Engines:, 
Kaithamukku, Thiruvananthapuram. 	 Applicant 
(By Advocate Shri Sasidharán Chernpazhanthiyil) 



Vs. 

 Deputy General Manager,  
(Planning and Administration), 
8.s.N.L.: 	Telecom District, 

• Th 4 ruvananthaour5m. 

•  General Manager, 	Telecom District, 
B.S.N.L. . 	Thiruvananthapurm-23. 

• 3, Dirctor General, 	Telecom De,partmen.t 
B.S.N.L, 	New DelhL 	 H 

 Un'ion of India. 	reoresen;ed by 	its 
Secretary, 	Ministry of Communications, 

• New Delhi. 

• 	 -  Bharat Sänchar Nigam Ltd.. 	representedby 
• its Chairman. 	New Delhi. 	 'Respondents 

• (By Advocate ShriC.Ra,jendran., 	SCGSC) 

O.A.8/2001: 

• 

M.N.-Damodaran.  
• Chie'r Telephone Supervisor', 	 •• 
Trunk Exchange, 	Kott.ayam. 	 ' 	Aoplicant 
(y. Advocate Shri 	M.R.Rajendran Nair) 	' 

Vs. 

• 

 Union 	'of 	India, 	represented 	by 	its 
Scretary to Government of India-, 
Ministry of Comunicati.ons, 	New Delhi. 

 Bharat Sar!char Nigam Ltd., 	represented by 
• the Chief Gnerai 	Manager. 	Kerala Circle. 

Trivandnim. 	. 	• 	 .• 

3... • 'The General 	Manager.. 	Telecom Disridt 
KOttavam-686 001 	 ' ' 	 Resonc1ents 

• 	?y A'i,c:t; 	- 	T 	C . Kri 	'hra  

O.A. 108/01: 	• 	• 	 ". 	• 	 ' 	 ' 

K.Madhav.an,  
Chief Section Supervisor., 
Office of the Genera] Manager,  

• 	 ' Telecom, 	Koilam. Applicant '  

(By Advocate Shri'Sasidharan Chempazhanthiyil) 

• 'S. ' 	 ' 	 ' 	 ' 	 '-' 	• 	 '- 

1. • General-Manager, 	' 
• 	Telecom District, 	' 	 " 	 • 

- 	BharatSanchar NiqamLtd.,.,Kol.}arn 

-r 	• - 	 • 	 ' 	 ' 	 ' 	 -- 	 -• 

// 



C 

.6. 

• 	.2. 	Director General, Telecom District, 
Bharat Sanchar Nigam Ltd. , New Delhi. 

3 	Union of India reresented y its 
Secretary, Ministry of ComrunicatioflS, 

• New DelhL 	 . 	.. 

Bharsi Sanchr Nigam L-td., rép.resonted by 

its Chrar, New Dehi 

. 	P.Moharnmed Baheer. Senior Telecom 
Office Assistant (GY. Offico of the 
Geheral Manager, Telecom, 	• 

• Bharat Sanchar Nigam Ltd., 
• 	 Koilam. . 	. 	Responieflts 

(By AdVocate Shri p.Vijayakurnar,,ACGSC (R.i-4)) 

• 	O.A.110/01: 	 . 	. 

K,K.Lakshmi, W/O Gahcjadharan, 
Chief Telephone Supervisor, 
Auto Exchanges Kottarakara. 	 opicant 

(By Advocate Shri Sasidharan ChemoazhanthiYil) 

Vs. 	 .. 	 . 

General Manage 	Telecom District. 
• 	 Bharat anchar.Nigam Ltd 	Koliam. 

Director General, 	 . 	. 

Bharat Sanchar Nigarn Ltd.. New Delhi.. 

• 	3. . . 	Uhion.of 1ndia reresented by ,  its•• 

• 3_cretary Mlinistry OF CommunicatiOfl. 
New D -yL 

	

• . 4 	Bharat. Sanchar Nigam Ltd. ,eprésented 
• 	 by its •Ohairman New Delhi. 

	

5. 	P.K.U.mana. Senior. Telecom Office 
Assistant (P), Office of the Sub 
Divisional Eginee.r (TO & MDF), 

• 	• 	Koilarn. 	• . • 	 Respondents 

• (By Advocate Shi MR.Suresh, AC(C (R.1-4) 

O.A.111/O1: 

S.Karunakaran,  
Chief Telephone Supervisor, 
Office of the Divisional Engineer, 

• . Phones (Internal), Kottarakars. 	 Applicant 

(By Advocate Shri Sasidharan. ChempazhnthiYil) 

• 	 S. 

I. 



Geheral Manager, Telecom District, 
Bharat Sanchar Nigam Ltd.. Koilam. 

- 	Director General, 
Sharat Sanchar Nigam Ltd. New Delhi. 

UniOn of India represented by its. Secrtary, 
Ministry of Communications, New Delhi. 

Bharat Sanchar .Nigam Ltd. represented by 
its Chairman. New Delhi.. 

K.Rajan, Senior Telecom Office As1stat(P).. 
Office. of the Sub Divisional Engineer 
(TD & MDF), Kollam. 	 Respondents 

(By Advocate C.Rajendran, SCGSC (R.1-4) 

U.A.220/01: 	 H 

PK Krishnan. Grade IV, 	 H 
• 	 Senior Telephone SuØervisor, 

Sharat Sanchar Nigam Ltd., MUttom. 

K.A.Velayudhan,Grade IV 
Senior Telephone Supervisor, 
Bharat. Sanchar Nigarn Ltdh, 

• 	 Puthencruz.. 	 •: 	AonliCant 

• 	 Vs. 

Union of India renresented by Directoi General. 
Bharat Sanchar Nigam Ltd., 

• 	 Ashoka ROad, Sanchar Bhavan, New Delh. 

The Chief General Manacer 
Bharat Sanchar Nigam Ltd.. 
Kerala Telecommunications. 
Thiruvananthanuram. 

Principal Gnerai Manager, T ecom, 
Bharat Sanchar Nigam- Ltd. . 
Ccchin-16. 	 Resp9ndents 

(By Advocate Shri C.Rajendan, SCGSC) 	 • 

O.A.221/O1: 	 -• 

• P.K.Seharan, Grade IV, 	• 
Chief Technical Supervisor, • 	• 	H 
Bharat Sar,char Nigarn, Ltd.. Vyttila. 

• K,M.Chandran, Grade IV, 
Chief Technical Supervisor, 
Bharat- Sanchar Nigam Ltd., 
Vyttila. 	 • 	 AopliCafltS 

(By Advocate Shri P.N.Purushothama Kairnafl 

7 



.8. 

• 	Vs 

UnionOf India represent?d by Director GeneraL 

hart 	 Limited.  

• 	Ashoi\a Road, Sanchar 8havari, ew Delhi 

The.Cef Gneral Manager, 
3haat anchar Nigam Ltd.. 
Kerala TelecommUnicati0t1S 
Thirv.ananthaPUram. 

Principal General Manager. Telecom, 
.Bharat Sanchar Nigam Ltd, 

ResondefltS Cochin-1 . 	 ., 

(By Advocate Mrs. Chitra, ACGSC) 

O.A.311101: 

TV Nalin 	 0 

• Chief Telegram Masteri Grade IV, 
C.T.Q., Kochi-16. 	 Apiicant 

(By Advocete Shri P N Purushcthara Kaimal 

Vs. 

Union of . I ndia represented Lw D rector 

General. Bharat. Sanchar Ngam Ltd., 
Ashclra Road, Sanchar Shav..n. 'New Delhi. 

The Chief General Manager 
• • 	kharar, Sanchar Niarn Ltd.. 

Keraiá reiecommuniCatOnS 
Thi ruvananthaPUram 

• 3. 	PrnciPai General Manager, Telecom. 
- Sharat Sanchar Nigam Ltd. 
Cochin16, 	 - 	 ResondefltS 

(By Advocate Shri C.B.SreekUmar, -\GGSC) 

••Th application'haviflg been heard on 20th March 2002 
the Tribunl on the same day delivered the following: 



OR D E R 

HON'BLE MR.A.V.HARIDASAJ, VICE CHAIRMAN 

The facts and the question of law i nvöled in all these 

cases are similar and therefore, these cases re being heard and 

disosed of by this comthon order. 

All these cases are the fail out of the. order of the 

Centra .1 Administrative Tribunal Ahmedabaij Bench n 0 A 523/96 and 

the letter dated 5.9.97 issued b tha Chie General Manager, 

Telecom, Kehala Circle on the basis of the aboye said ruling of 

the Ahnedabad Bench. The applicants in all thee cases belonging 

to SC/STs who had been oromoted tb Grade IV of BCR, have been by 

the impugned order in these cases reverted on the basis of the 

ruling of the Ahrnedabad Bench of the Tribunal a
H

aforesaid. 	The 

app]iants chiinge these orders in these apolications on 

similar grounds. The facts in.the individual aoplications are 

stated as unde - : 	 : 

o A 12'7/2OOO 

The applicants 1 and2 were proiioted w.e.f. 	30.11.90 

Grade IV of BCR and the aoolcen -c No : was oromoted w e f 

1.792. while they were continuing thu 	onte promoted post 

they were served with the impugned orders A4 and AS reverting 

them to BCR Grade III on a review of the uromiotion to Grade IV of 

ECR conducted as per Department of 1eicommunicat -ion's (DOT for 

siiort) letter dated 8 9 99 	Aggrieved b this the applicants 

have filed this apolication seeking to set ade A-L to the 

extent itffect.s the applicants 1 and 2 and A5as it affect-Is the  



• 	 . 	
. 

.10 	 . 	 . 

applicant No3declariflg thatthe applicants have every right to 

dontinue in the post o -  Grade IV of BCR. 

The respondents in their reply. statement contend that the 

Ahffledaba 	
Benchof t.he'Tribunai inO.A.62.319 dated 11,4.97 seek 

to justify the impugned .orderon the ground that Ahmedabad Eench 

ha held that the principles of srv.tiofl is not aodliCablE for 

piacement in the Grade IVBCR as the same is not a promotiQfl and 

that the impugned order have been. issued in terms of DOT'S letter 

implementing the directions of the Tribunai It has also been 

contended that the High Court of. Gujarat has upheld the judgement 

of the Ahmedabad Bench. 	. 	. 	. 	 . 

OA.1290!00 	 . 	 . . 	. 	.. 	.  

The aplicant .a member of the Scheduled Caste cpmmuflitY 

waS promoted to Grade IV of- BCR 	 1.1.95 b 	giving the 

benefit of reservation. Aggrieved by the impugned order iat.0 

4.12.00 revetinc the apoicantfrcm GradelV to Grade. III on .. 

. review of the promot.IQnS to Grade IV pursunt to the bOT's 'atter 

dated 22.8.97 on the ,blasis o the judgement of the Ahrnedbad Bench 

of the Tribunal in O.A,No.623/96, the applicant has filed this 

aplication seeking to set aside. A-I dated 4.12.2000 and R-

letter dated 22.8.97 on the basis of which the impugned order A 

was isued. 	. . 	., 	 . 

The respondents in their reply statement seek to justif'. 

the ithpugned action oh.the ground . .hat . the placement ir the.. 

higher scale of BCR does not amount to promotion caiiig fo 

observance of the worst system as has been held by th.e AhrndabSd 



Bnc'h of the Tribunal:in d.A.623196 which has been upheld by the 

Hon'ble High Court of Gujaratand as the Hon'ble High Court of 

Kerala has also in the rulirg reported in N.G r Prabhu and another 

Vs. The Hon'bl Chief Justice and others (i973.Lab IC 1399) held 

that placement 	n a hiher scale does not: amount tc. promotion 

warranting resevation'for that.  :T 	 no merit in the claim 

of the applicant for placement in Gr.de IV GF,BCR promotion which 

calls fo àdjudicàtion' 	 . 

O.A.1291/20.00: 

7. 	The applicárt a member, of the Scheuied Caste community 

was promoted to Grade IV of BCR W.e.f 	-3011.90 giVing the 

benefit of reservationS 	He is agrievedby the mpugned order 

dated 4.12.2000 (Al) by whi.h he has been reverted. 	His 

representation agaist the reversion was rejected by A-7 order 

placing reliance on the letter of the DOTdated8.8.97 which was 

issued in co.l iace with the .udgsmenL of the Ahmedabad Bench of 

the the Centra,l Administrative Tribunal. The applicant has 

therefore.. filed this application chaiisngiflg A-I. to the extent 

it affects himas also the A-7 •order.  

8. . 	The respondents in their reply statement seek , to 
justify 

the impugned action on the ground t h a t tne nacemeit in the Grcde 

IV "of BCR does not amount 

 

to prctiction as has been held by the 

H AhmedabadBenbh of CAT in. OA.623/96 which has been upheld by the' 

Hon'ble High Court of Güjarat , it has also been contended that, a.. 

uil Bench of the F-Io'bie high Court of F'erala in N G Prabhu Vs 



 

Chief 	Justice (1973 Lab IC 1399.) has also observed that 

upgradat -jon.to a higher pay scale does not amount to 
I 
 P

11
,romotion. 

The respondents contend that theapblicant is not entitl'ed to the 

reliefs sougrt 

O.A.1302/00: 

The. aop1iant who belongs tO Scheduled Tribe community ,was 

promoted to Grade IV of BCR w;ef. 	1.1.95 giving her te 

benefits of reservation. While so, the impugned ordr datd 

4.12:2000 was issued reverting herto Grade III. Aggrieved by 

that the aop.licant has filed this application seeking to set 

aside the A-5 order to the extent it affects her declaring that 

she is entitled to continue in Grade IV under the 2nd repondert 

and for a direction to take action accordingly.. . . .' 

The resoondents in their reply statement seek tojustify,  

the. impugned action on the ground that the o1acemen in Grade 

not bei n aproiotion as has been held by the 1Thmedabad 	ch th 

O.A.623/96 which has been upheld .h\ the Ho.n'ble . High cqurt of  

a 
Gujarat, the action has been rightly taken. 

O.A.1321/2000.: . 

. The app1icart belongs to Scheduled Tribe communty was 

promoted to BCR Grade IV wef. 1.192 giving her the benfit of 

reservation. She is aggrieved by the. impugned o-rderil dated 

4.12.2000 reverting her to. Grade III. 	The applicant has, 

therefore, filed this applcat -'on seeping to set aside the 



1.3. 

impugned.order to the extent it relates to' the applicant and for 

a declaration that she is entitled tb•be continued in Grade IV 

and for, a direct or to the reoideits 	to 	take 	action 

accordingly. 	. 	 . 

.. The respondents seek to justify the impugned order on the 

grojnd that the placement of the applcant in Grade IV ricit being 

a promotion 	she was: not entitled to . qet the benefit of 

reser'ation. that the point has been clarified by the Ahmedabad 

Bench of the Tribunal .inO.A.623/26 which has been upheld by the 

Hon'bie High Court of Gujarat and that the irnugnedorder is 

unexceptional 	. 	 . 	,... . 

O.A. 1322/2000: 

The 	aoplicants 1 .& 2 . bel.dn.qing to Scheduled Tribe 

community were oromoted w.e.f, . 1 .1 .9.3 and 1 .495 respectively. 

giving th 	behefit of rese'vation 	have filed this application 

ch&liengir t orders dated 23.10.2000 (A5). AS and .A7 order ,  

dated 27.11.2000 by which theywere reverted to Grade III from 

Grade IV.. They have filed this application challenging tnese 

oders and for a declaration that theY are entitled to continue 

in the post of Grade-IV 8CR. . . . 

In the reply st temeht the respondents ,seek to .justify the 

impugned 	orders on the ground that the placement of th. 

apblicants in Grade IV 8CR are not being a promotiofl the roster 

reservation was not applicable as has been held by the 
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Ahmedabad Bench of:the CAT in OA.623/9 and therefre!, the 

impugned act -ion taken in implementation of the above A ludgement. 

cannot be faulteth 

0 A 13Q/2GOO 

15. 	The applicant e member of the SchedUled Tribe wasp promoted 

to Grade IV 8CR w e f 1 1 92 	,g9reved by the ordr dated 

-/2/2000 by which she has been reverted from the post of Grade 

J/ o -  8CR to Grade III, she has filed ths apD 1  ication seeking to 

set aside the i,nugned order A-S declarinq that she is entitled 

• 

	

	 to be.continued in Grade IV and to direct the respondnts to take 

actidn accordiniy 

16 	The respondents in their reply statement contend that the 

• 	 blacement of the apølicant in Grade  IV was not a promotion and• 
• 	 : 	

•. 

• 	therefore, the principles of reservation was Wrongly aplied in 

• 	 vie,w 	 j 

	

of the 	udgernent of 	he Ahmedabad Bench of the.CAT in 

0.A.623/96 which have been upheld. by the Gu.jarat High Cpurt, the 

action h been righti:y -taken. It has been furthercontendd 

that the above action is supported by the ruling o i1the Full 

Bench of the Hon'bie High •Curt. of Kerala in N.GPrabhu and 

• 	 another Vs. Hon'b.le Chief:Jutice and others (1973 LabiC 1399). 

0.A.. 1335/00 

17. 	The apOlicant a member of the S.T. was •grante Grade IV 

(Chief Telephone Supervisor) promotion w.e.f. 	1.7.95 by order 

dated 29.396 giving the benefit of reservation.Purprtedly in 

irioiementation of the )udgment of the Ahmedabad Beflch of the 

• 	

_• •! 	 • 	 .•••• 	 • 	 H 



( 

15- 

• C.A.T. in O.A.623/96, the aoplicant was on notice to show cause 

why she should not be revrted as she was not eligible for 

•Dromotion to Grade IV wef. 17.95 submitted 1  her exolanation 

against the prccosai and also made a reOrséntaion A5 to the 4th 

resondrt. H61yever referring to letter dated 8 9. 99(A3) of the 

	

of the DOT the imou'ned order dated 4.12.2000 has been issued by 	H 

the second resoondent reverting the applicant to Grade III. 

Aqqrieved by this, the aoplicant hs filed the O.A. 	seeking to 

ouash nexuie A9 to the extent it affects he declaring that 

the aooicant is entitled to continue in Grade IV and for 

necessary direction to the resondnts. - 

8 	The resoondents seek to justi - j the imDuared orders on the 

- basis of the decisicn of the Ahmedabad Bench of the Centai 

dministratve Tribual in OA623/96 which has been ucheld by 

the Gujarat High Court, 

• O.A.8/2001 

• 	19. 	• T h e piiaot who ioined the service on, 251.966 was 

granted TBOP and 9CR and was later oromoted to Grde IV of 9CR on 

11.1994. On the basis of the instuctibns ontained in DOT 

latter dated 8 9 99 in purported imp'ementation of the directions 

contained in the order of •t.he Ahmedabad Bench of the Central 

!dministratiye Tribunal in C.A. 623/4 which was  confirmed by - 

the High Court of Gujarat, the'third resoondent issued Ahnexure 

Al dated 18 12 2000 reverting tie 	oniicant From Grade IV to 

Grade III 	Aqgieved by that the applicant has filed this 



.16w 

aqlicatiOn seeRing to quash AnneureAi to the extent i 
affects 

o  

him and for a deciartiOfl -that he is entitled tocofltiflue as 

Grade IV and for direction to the respondents to allow him to 

continue as Grade IV. 	
- 

The respondents seek to justify the irnugned  action on the 

-yround that the Ahrnedabad Bench of the Central. AdmiiStratiVe 

Tribunal th O.A 	623/96 have held that the roter on- rservatiOfl 

would not apply in the matter of placement from BCR GrII 	
10% 

ofBCRr.IV. 

OA.108!2001  

The abpiicant belongthg. to Scheduled Caste community was 

granted BOR promotion to Grade IV with effect from 1.1.1936 by,  

- - ordar dated 29.121995 iAnnexure Al). On the basis of the 

judgment - of thc Chtral Administrative Tribunal, Ahrnedabad bench 

ii 0 6?2i6 with A No 660/96 declarin that reservatiCfl is 

not appiicabi.e to SC/ST canddateSfor promotion o Grade IV BCR, 

the first; resoOndënt jssued a notice dated 31.B.2090 (AnneXure 

A2) proposing to revert h i m to Grade III .The aoolicat submit.tec 

a representation In reply to his representatOfl he ha 

• received thememo dated 11.1.2001 informing him that favourabl( 

decisipn could not be taken on nis reoresefltatlOn as no revised 

instruction had been received from the DOT. He was also served 

with an order dated 11.1.2001 (Annexure A5) by which he was 
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reverted to Grade III with immediate effect. 
	Aggrieved the 

applicant has filed this application challenging the imDugned 

orders. 

22; 	The respondents have filed a reply statement seeking to 

justify the impugned orders. relying on the order of the Ahmedabad 

Bench of the'Central Administrative Tribunali 'b.A. 623/96. 

O.A. 110/2001 

23. 	The applicant a member of Scheduled Tribb was oromoted to 

Grade IV.of the BCR with effe'bt from 1.11994by order dated 

24.101994(Annexu°re Al). giving her the benefit of reseryation 

Pursuant to the orders of theDOT dated 22.8.1997 and 8.9:1999 on 

the basis of the ,judgment of the Ahmedabad Bench of the Central 

Administrative Tribunal in O.A. f  623/96 .a .show-cause notice 

(Annexure A2.) was served, ort the. al icant proposing to revert her 

to Grade III of the BCR. The applicant .. submitted her 

representation opposing the proposed action. She was served with 

a memo dated 11.1.2001 of the first respondent informing her that 

•a favourable decision on her representation would not be taken as 

also the order of the same date . revertigher . tO Grade III. 

Aggrieved by that the applicaflt has filed this .apolication• 

seeking to set -ae'ide' the impugned orders. 

24. 	The respondents seek to justify, the imougned orders 

picing reliance on the judgment of the Ahmedaba,. Bench of .  the 

Central Administrative Tribural in 0 A 	623/96 



a 
OA.t11/2001 

25. 	The applicant belonging ty Schedled Caste was promoted to 

Grade IV of BCR with effect From 1.7.1993 by. orer dated 

24.10. 134(Anrexure Al ) givng hir.. the. benefit of resrvatiC>fl. 

While so, the aooiicant was served with anotice Anexure A2 

proposing to revert him to Grade III in purported implementatOfl 

of the judgment of the Armedabad Bench of the Central 

Administrative Tribunal in O.A. 623/96 The iarplicant 

submitted his reply AnnexUre A3 opposing the 'oroposd action. 

However the first -resondent. has issued th ihipugned order dated 

11.1.2001 reve'rting the applicant; to Grade III . Aggtlieved he 

applicant has filed this application seeking to set aside the 

impugned order Annexure-A4. . 

.26. 	The resoondent seek to justify the impugned action on the 

ground that the reservation for Scheduled Caste/Schediied Tribe 

is not aoolcable to Grad IV promotion as has been hel by the 

Ahmedabc.... nch of. the Cent.rai Administrative Tribuni in C.A. 

623/93. 

Q.A. 220/2001 

27. 	The frstapplicant.Was promoted to Grade IV BCR , from 

30.11.90(Annexure A) and the second app licant was promoted to 

Grade IV BCR with effect from 1.7.1994 by Annexure A2 order. 

They were promoted applying the reserva ti on roster.. Aggrieved, by 

the order dated 31.1.2.001 (Annexure AS) by which in purported 



• 
piementation of the -judgment of the Ahrnedabad Bench of the 

Central Administrttve Tribunal in 	H 623/96 they . were 

reverted to Graae IV 	They have -tiled this aooncation seeking 

to set aside the . ..ouged orders 	.' 	 . 

28. 	The respondents seek to justify the imugned action on the 

ground that the Ahmedabad .Beich of the Central Administrative 

Tribunal has eid that roster for reser-vatin does not apply for 

clacement. in 8CR Grade IV . I  

OA.221/2001  

29 	The f-irst applicant was promoted to Grade IV BCR with 

ffect from 1.192 by-Annexure Al order and the second applicant 

was prothoted to,Gràde IV with effect from 1H11994 byAnnxure.A2 

order. Aggrieved by the.ordr dated 22.12.2.000 of, the third 

respondent reverting them to G"-ade I 11 i n ourported 

imolernentation df the . judgment of the Centrai -Administrative 

Tribunai Ahmedahad Bnch. n' O.A. 62-/96 the aopiicants have 

• 	filed this &iication seeking' td-set. aside the impugned order. 

30 	The respondents in.. the reply Ctatement seek to justify-the 
/ 	 . 	.'. 	. 	. 	. 	. 	. 

imbugned action on the basis of the ju:dgment of the Central 

Administrative Tribunal .Ahmedabad Bench in .A. 623/96. 

O.A.311/001 	 - 	 . 	. 	- 	• . . 

The applicant belonging to Scheduled paste was placed in 

the Grade IV of the BCR with effect from 30.11.90 by order dated 

benefit of reservation ie 8 91 	(Annexure Al) giving her the  
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Aggrieved by the impuqned oder dated 27:11.2000 (Annexure A)by 

which she is reverted toGrde III on the basiS of the letter of 

the DOT dated 899g , the applicant has filed this aoplictio•n 

seeking to set aside the impuned crd-3rs. 

The respondents.seek to itify the impugned order on the 

gound t h a t the Ahmedabad Bench of the Cehtral Admiristrative 

Tribunal in O.A. 	623/96 has held that the reservationrster' 

does not apply to Grdde iv 

We have perused the pleadinin all these cases and have 

heard the learned counsel on either- side. The short question 

that calls for adjudication in these cases is whether te 

elevatin -to Grade IV of 8CR is a promotion which attract the 

roster communal reservatioi 	The Ahmedhad Bench of the 'ribnal 

in 0D.A623j95 held that the eievat - on to Grade VIV:  of BCR not 

being an appointment to a higher post is not a promotion and 

therefore, the Drinciple of reservation is 1napolicale. 	The 

.1Ud1CmV3flt 	.f the Ahmedabad Bench. of the Tribunal was uoheid ty 

the Hon'ble High Court. V  of Gu:jarat in 0PNo685/99 	As: th 

Banqalore Bendh of the Tribunal did not agree with the view 1J.aken 

• bY the Ahrnedabad Bench of CAT, the issuewas referred toaFuil 

Benh of the Tribunal. The Fui 
1 

1  Bench of the Tribunal i-h 

M.L.RajaramNaik and Others Vs, The Additional Director, CGHS 

• 	anqaiore and others and in other -  cses considered - the isues 

• referred. One of the issues referred to the Larger. Bnch wSs: 

- 	. "Whether olacement j 10 er cent 8CR (Grad IVi. 
as per the scheme datd 1610.90 on the basis of seniarity 



• 	 .21. 	 1 

in basic grade amounts to promotion and if so, whether 
reservation for scheduled castes aFd 'scheduled tribes in 
those BCR Grade-IV posts is not applicable?". 

34 	The 	ul 	Bench 	answered 	to these pOifltS in the 

affirrnaiv wn,ie eeachlng that conclusion the Full Bench 

considered the ohsrvations of the- Honble Supreme Court in 

variots decisions on the issue. The Full Bench took note of the 

cbservatiofls of the •,Apex Court in State oRa.jasthan Vs. Fateh 

Chand:Soni (1999) 1 SCO 562) the Apex Court observed as follows: 

'The Hih Court in' our opinion wa not  right in holding 

• 	' 	 that promotion can only be to a higher'oost in the ervice 
• and appointment to 'a higher scale of an officer holding 

the same post does not constitute promotion. in t.he 
literal sense • the word 'promote' means "to advance to a 
hi g her position, grade, or honour". So also 'promotion' 

means "advancement or pr -eferment in hpnour dignit'Y rank, 
or grade", (See Webster's Comprehensive Dictionary, 
International Edn.. P.1009) 'Promotlion' thus not only 
covers advancement to higher position or rank but also 
i'mpiie advancement toa higher grade'. 	In service law 

• 	 also the expression orbnotion has ben Jnderstood in the 

widersense and it has been held that promotion can be 

either to a higher pay scale or to a higher oost." 

-' 	 35. 	The Full BenOh also hOt.ed that the Cànstitutiofl Bench of 

the Apex Cort -in Ramprasad vs.D .K.Vijay and others(AIR 1999 SC 

• 3563) referred to review the principle laid down irt Fateh Chand 

Soni's case. It was on the basis of the a6ove authorities that 

the Full Berch held that the placement in 10% BCR (Grade • IV) as 

per the scheme dated 16.10. 1990.on the basis of seniority in 

basic grade amounts to promotiOn and therefore sreservatiofl for 

SC/ST Is applicable to such promotion . •e 1 are of the view that 

the Fui.1 Beich has settled the issue to be filowd by all the 

Benches of the Central AdministratiVe'Trlbunal. 

36. • The learned counsel of'the:respondents referred us to the 

:rlinq bf.a Full Bench of the Keraja Hg-h Court titled N.G.Prabhy 



following the decision 

onse that. roster for,  

r.:he Grade IV. 9CR is 

the Tribun&. 

37. 	in the iiqht of 

of the Apex C-r-t in 

rese.r.'ation has to he 

hound to be foiiofed 

the above discussion 

22. 	 ., 	I.. 
and ancther vsThe HorYble Chief Justice and others, feaorted in  

1973 Lab I.C. 1399. The Hon'ble HIQh Court n. that caset was 

consi den iig whether nomination of a Geni or .Stenogroher to the 

Selection GradO was a promotion terms of definitio of 

promotion. in the relevant. ruic. . The facts of this cs are 

entirely different and the rui9s c:;nidarerJ are also dfferent 

ThereforeZ the dec sion ot the are Eencr' of the Tr'bunal 

Fateh Chand Sbnis 

applied for piacbment 

by all theBer.ch; of 

we find that the 

impugned .orders in all these. cases are unsutáinable. 

therefore, allow these appications set.tinq aside the impugned 

orders to the extent they affect the apol icarts decaninqhat 

the arinlicants were entitid to continue in the Grade IV of 9CR 

on the basis of their promotions giving them the beneit of 

reservation. 	 . 

.38. 

 

in O.... i291/OO as the aoplicant. has sice been retired H the 

resnohdent are directed no treat that t.ne aDplicant .to h.av 

continued in the Grade..IV 9CR and to make avai lablë to hm the 

arrears of oay and alioances and Enhanced nensionary benit.s. 

39. 	In O..ANos. 1290/00. and' 1291/GO as there was no interim 

order of stay, the- aplicant was reverted. 	Resnondens are 

.therefo're directed to reinstate tha applicsK in the Grade TV 9CR 

as if the impugned order did not take. effect. and make. avai lable 

to him the arrears of nay and aliowanoes. 
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40. 	Tne abov4 directons s'hafl be -compiied with withiii a 

period of two months from the 3ate of recipt of a copy of this 

order. No costs. 	 - 	 H 

Dated t..a 2th March, 2002,. 

Sd/ 	 Sd/ - 	-, 

T.NT.NAYAR 	 A.'.HARIDASAN 

• 	ADMINISTRATIVE MEMBER . 	 VI€E C1AIRMAN. 

rv/-n,jj 

. 	 APPENDIX 

O.A.1347/2000 

• . 	App]icant.s' Annexures  

'A-i: 

	

	TrUe photocoy Of the order 11 O.TFC/ST-86-BCR/90 
•oromoting let and 2hd applicants to the postof 

	

'Grade IV. BCR.dated 252.91. 	I  

A-2: - True phbtocopy of the order No.STA/30-25/R19S/94 
issued from the office of the 2nd respopdent dated 

5.9.97. 	' 

• 	 3 •, A-3: 	True photocopy of the order ,  I No; 22-6/94-TEII 
issued by 1st respondent. dat-ed 13.2.97 

4. A-4: 	True 	photocopy 	of 	the 	reversion 	
order 

NO.TFC/St.8-6/BCR/2000 issued to 1st and 2nd 
apiicants from Office.of tho -2nd resondent, cted 
23.O.2000. 
. I - 

• 	 5; A5: 	True 	ohotocopy 	of 	the •. reversion 	order- 

.. 

	

	 . No.ST.737/BCR/10%/2000/3 issued to 3rd aDpiicant 

from Office of the 2nd respondent dated 28.-8.2000 

Re.spofldnts' Anexures  

I 	R-2A 	Pnotocopy of the order in 	0 A 623/96 	dated 

•' 	 '- 	11.4.1997 of the CAL Ahmdabad Bench. 

2. R-2B; 	Photo coy of the order No22-6/94TE.II dated 

- . 	 13.12.1995 of the MinistrY of CommunicatioflS, New 

• 	- 	Delhi.  
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- 	- 0.A. 	129012000 	

V 	 I  

V 	
Applicant's Ahnexures: 	 V V 

1. 	A-i: True 	cofly of. the Order 	0.ST.BCR/10%/Pt./14d*ted 

4. 12.2000 iscued by 	the 	3rd 	respondent 	to 	the 	 V 

ap;iicant. 	V 

,A-2: True 	-copy 	of 	hC V HOO.GT-1030/BCR/TeChV/rI/41 
V  dated 	25, 11 .98 	iss u ed 	by, 	the 	Deputy 	General 

ManagerAdir) 	Offie 	o i 	11h,3 	Gsneai 	Manaer 
V  Telecom District, 	Tri'-idrum to the applicant,, 	

V 

A-2: True copy of the 	1!e rVO V  No-ST 654/Tech/i09-s/16 	dated 

2.8.2000 	issued 	by 	f ( V 	 (Admn). 	Office o 	the 

V 3d 	respondent to ti;e aiicant. 	
V 	 V 	

': 	

V 

A-4: 	V True copy of 	the 	representation 	dated 	4.9,12000 
V  

V  
sutntted b' the applicant to the 3rd .reordn. 

V 	 5• 	A-5: True. 	copy 	of 	the V ropresentatlon dated 4.9. 1 2000 	V 

V 	

V 
V  submit.edby the aDpiic&nt 	t.o the 	1st. respondent. 

6. 	A-6:' True copy of the LetterNo.ST-BCR/10%/Pt/i1 	dated 
V 

4.12.2000 	issued 	hvthe DG 	(Pig& Arnn.). 	Telecom 
V District, 	Trivandrum-23 to the applicant. 

Respondents' Anexurês 

1. 	R-1  : 	
V  

True 'copy of 	letter VN 	224ThI dated 228.97 	 V 

• 	 V issued 	by 	the 	DOT..V 	 V 

2 	R-2 rue 	copi 	of 	udgemerìT 	in 	0 	No 62Si 961 	by  

V 	V 	V Abamadbad 	CA.T. 	 V 	
V 	V 	V 

3. 	R-3: copy 	of 	Judqemeht 	in 	1987(4) 	A T C, 33 by 	V 

C , 	J R uaju r 	Be 	b 

V 	-4: True copy O 	the J'udoemeVntV 	n 	1972 	Lab IC ,1399 	by 
Kerala High Court.  

R-5:, ' True cody of the ,letterNo22_6/94_TE 	11 	issed by 	 V 
V  

V 	' DOT, 	New Delhi.  

V 	' . 	O.A. 	1291/2000 	"V 	 V 

V Annexures:  

PV1: True 	copy 	f the 0r:derNC.. ST.BCR/10%/Pt./4 1  dated 	V  
4:122000 issued by 	the 	3rd 	respondent 	to 	the 

V applicant. 	 V 
V 	

A-2: True 	copy V 	f 	th 	Memo. .Nc.SVr_i030/902/95idated 

22.4.91 	issued .by 	the 	Divisional 'Engineer 	(Admn'). 
Office of the Telecon Distriut 	lnaqer, 	Tr1vncrum 
to the applicant 



-25- 

• 	 ,.' 	• 	Applicant's Annex'ures: . 

3. A-3: True 	copy of the Memb No.ST 654/Tech/10%!17 dated 

8.8.2000 issued by the DGM (Adñn), 	Office 	of 	the 

3rdresofldeht to the aoplican. 

• 	 -4. A-4: True 	copy 	Of. 	the representaion dated 21.8.2000. 

submitted by the applicant to the 3rd respondent. 

5. A- True copy of the 	representati.€fl 	dated 	21.8.2000 

submitted by the applicant to the 1st respondent.. 

.6. A-6: True 	copy 	of 	the rpresentatiofldate 	
19.9.2000 

submitted by. the :Lpplicant. to the 3rd respondent. 

7. A-7: True copy of the Letter No.ST-CR/10%/Pt/11 	dated 

4.12.2000 	issued 	hy.the DGM 	(Plg& Arnn.),. Telecom 
District, 	Trivandrurn-23 to theappliCant 

Rspbndents' Annexures:  

i. P-I: 	' True 	cops' 	of. the 	DOT 	ietter 	dated 	22.8.97 

No.STA/30-25/Rl.gs/94.  

2. R-2: True 	copy 	of 	Judgement 'of. 	the Hon'ble Central 

Administrative Tribunal 	Abamaabad Bench. 	in O.A 

No.623/96W 	. 

• 	3. R-: Tr.ue 	copy 	of 	the 	order 	
0fH 	DOT 	dated 	8.999 

- . No.22-6/94-TE 	11 	'. 	. 	 . 

O.A.1302/2000 
7 

• 	' . 	. 	Applicant's Anrexures: 	 . 

• 	1 A-i: True 	copy 	of 	memorandm, 	NO,KL/TR/5-3/13 

.dt.16 	1994 of the Govt. 	of India, 	Indian 	Posts 

- and Telegraphs. bepartment. 	• 	 • 

 A-- 2,  true 	copy 	of 	memo 	No.ST/BCR/i0%/GPl/1O/9b 
• 	 • 	• 	 , • 	dt.29.3.1996 of the'2nd' respondent. 

 A-3: • True 	copy 	of 	memorandum 	No.ST./BCR/10%/99/iB 

- •dt.8.8.2000 of the 	1st 'respond? nt.  • 

 A-a:. True 	copy 	of 	the' representation dt.23.8.2000 'to 

the 1st respondent. 	. 

 A-5: 	• True • 	copy 	of. 	• 	letter 	No.ST/BCR/10%/Pt/1l 

dt.4.12.2000 of the 1st respondent. 

6. A-6: T.rue 	copy 	of 	the 	basic grade seniority list as 

obtaining 	on 	1.1.96. 	 . 	 . 

7. A-7: - True copy of. the model 	rster -!or prornotiofl. 

.8. A-8: True copy of order No.Q-3127/PEN/8 ., dt.23.8.94 	of 

the 2nd respondent.. 	. 



Resoonderits AnnexureS: 

R-1: 	True COPY of the Order NO.STA/3025/RgS/24 dated 

5.9,97 issued by the Asst 	Director (Staff 

- 	 Trivandrum. 

R-2: 	True cony of the Judgemsit irANo.623/9S WITHMA 

da.ed 	11,497 	of 	the 	Central 

dministrat1Ve Tribna) , Ahanedabad 

3; R3: 	- True cony of the order d 24.337 of the Cnt.rai 
Administrative TribunaL ubalpur Eench 

4.- R-4: 	True copy of the judeient in O.PNoS. 	4329 and 

4339 of 1972 dated 	.3A3 of the Kerala 
fligh 

- 	
Ccurt, Full Bench. 	 - 

O.A.1321/2000 

Applicant's Annexures: 

 A1: true 	copy 	of 	memo 	No.ST.,BCR/10%/T0/7t2 2 	dted 

8.8.2000 of the 	let respondent. 	 - 

 A-2: True 	copy 	bf 	the representation dt.21.8.2009 to 

the 1st respondent. 

 A3: True copy 	of 	the 	gadat.iofl 	list 	
of - TelepOne 

Operatos 	(basic 	qrade) 	as 	on 	1.1 .96 	
of 	the 

Secondary. Switching Aa 	crculated 	by 	the 	2iid 

-- respondent vide NOST.563/TO/1/82 dt.19 ,7 . 2000 . 

-4.  True 	copy 	of 	order 	No.ST.BCR/i0%/Pt/13 

dt,4,12-2000Of the 	let resoondent. 

5. - True cony of the order dt.1L4.97 	in O.A No.623/9 

of the Ahaniedabad Bench of the C.,4.T., 

6,  True copy of the Model Roster cadre strength 	upto 

Rsoondents Annexures : 

1. R-1: True copy-of-the order of DOT dt..5.9.97. 

2. R-2: True 	copy 	of 	theorder dated 	11.4.97 of C.A.T. 

Ahamedabad Bench in 0,A.NO.€23/96 with M.A.666/6. 

S. R-M True copy 	of 	the 	c-rd-r 	d..24.3.84 	oV C.A,.T. 

Jabalour Bench repOrted in 	1987. (4) AdmiristrtiVe 

Tribunals cases. 	- 	 - 

rue 	COOY: of 	te 	iudgement (Full 	Bench)o 	the 

• Hon'bie High Court 	of 	Kerala 	reported 	in 	1973 

LAB.I.C.1399 	(V 	60313) 	 - 	 - 
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Applicants Annexure . 	 . 

4 

A-i: 
.. 

True 	photocopy 	of the order No.E.1/Rlgs/BCR/226 
prmoting 	1st apiicant to the cost of 	Grade 	IV 
3CR 	dated 	21.1.97. " 

A-2: True 	phot000Qy 	of to order No.E.35/79 promoting 
'2ndaoolicant to the post of Grade IV, 	BCR 	dated 
5.6.36. 

A-3: True 	photocopy 	of the order No.STA/30-25/1gs/94 
issued from the offic of the .2nd respondent dated 
5997 	. .. 

A-4: True 	photocopy 	of the 	order 	No.22-6/94-TE.Ii 
issued by 1st respondeht dated 	13.2.1997. 

5.. 	A5: True 	photocopy of 	the 	reversion 	order 
,No.TFC/St-8-6-BCR/2000 issued to the 1st applicant 

from 	offiOe 	of the 	2 n d 	re'spondent 	dated. 
-23.10.2000. 	. . 

A6: 	. . True 	photocopy of 	-Llh6 	reversion . 	order 
No.TFC/5t-78-6-BCR/2000' issued tothe 2nd-applicant 
from 	office 	of the 	2nd . 	respondent 	dated 
23.10.2000. 

A.  True 	copy 	of the. 	notice 	of 	reversion 
No.ST/EK-262/29/Gr.IV/3 issued bv 	3rd 	respondent 
to the applicants dated 27.11.2000.. 

Respondents Arinexures: 	. 	. . 	 . 

True- 	copy 	of 	the judgment, 	passed 	by 	Central 
dm -inistrdtive 	Thibunal, Ahmedabad' 	. Bench 	' in  
0ANo.623!96 dated 11.04.97. 	 . 	. 	 . 

2 	R-2 true 	cop5y 	of 	the order 	No 22-6/94-TE-TI dated 
8.9.99 	issued'by. the Department. 

S.., ..... 

Applicant's Annexures:  

1 	A-i: 	True copy of memo No.ST-1030./i1/2 dt.23.3.1992 of 
the 2nd respondent.  

2 . A-2: 	True , copy . of 	memo . 	No.ST.BCR/10%/TO/1/23 
.. 	dt.8.8.20.00 of the 1st rponden. 

True copy of the representation dt.21 .8.2000 to 
the 1st responden,.  
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Applicant's Annexures: 

 A-4: True CODY 	f seniority lt of Telephpfle OoeratorS 

(bssic grade) 	as on 	1.1.96 was cihcuiated 	b 	the 

2nd 	respondent 	vde, 	No..ST. 	 563/76/1/82 

dt.i,7.20C0. 

 A-s: T're 	cOpy 	of 	orier 	No.ST.BCR/10%/Pt.l3 

dt.4. 12.2000 of th 	rsDondeflt 

5. A-6: True 	coy,of the order 	in OA No.623/96 dt.1.4.97 

of the Ahamedabad E of th 	C.A.T. 

7. A-7: True copy of the M:dei Roster Cadre stregth 	upto 

13. 

Respondents AnnexureS: 

R-2A: Photo copy of the order dated 22.8.97 of the: 
of TelecommuniCatOfl. 

2. R-28: Photo CODY o.the order 	in QA 623/96 dated 11.4.97 

of the C.AT Ahmedabad Bench. 

3 R-2C: photo cony 	of 	the 	order 	th 	T.A. 	139/6.dat.eO 

24.3.87 of the C.A.T Jabalour Bench. 

4. R-2D Photo cony of the 	rdr. in O.P4329 and 	4339/1972 

dated 	16.3,1973 àf the Kerala High Court. 

0 A No 1335/2000 

Apiicant'S Anneures: 	 S 	

: 

. A-I: True 	CODY 	oF 	memo 	No.8T/BCR/I0%/G1./9/9S 

dt;29.3.96 of the 2na 	respondent. 

2... A-2: True 	copy 	of 	memo 	No,ST.BCR/10%/T0/7i21 1 	dated 

8.8.2000 of the 2nd 	respondent.. 

3. A-3: True 	copy of letter No.22-6/94-TE.II 	 of 

• . the 3rd respondent. 
 

4. A-4: True copy of the 	reoresertatOfl 	dt,21.8.2O0 tc 

the 2nd respondent. 

5. A-5: True 	copy 	of 	the representationdt.21.3.20.00 t 

the 4th respondent 

6. A-6: 1'rue-cop' oftheorder dt.i1,4.97 	in O.A No622/9€ 

of the Ahrnedabad F3ench of theC.A.T. 
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ApOlicants Annexures: 

7.A-7: True .opy of the 	eniority 	list 	circulated 	with 

'ietter 	NoST/563/T0/1/82 	dated 	19.7.2000 of the 

• 2nd resDondent. 	 - 

A-B: True copy of the Modi .Rcsfer for a cadre strength 
ofiS.. 

A-9: true 	copy 	of 	order 	No.ST.BCR/10%/Pt/13 
dt..4.12.2000 of the 	1st respondent. 

Respondents' Annexures: 

R-2A: Photo copy of the orde 	N.STA./30'-25/Rlgs/94 dated 

5.9.97 of the Chief Generat 	Mariager, 	Trivandrum. 

P-28: Photo cooy 	of , 	the 	order 	in 	O.k. 	623/96 dated 

11.4.97 Tof the C,A.T.,Ahmeda.bad Bench. 

R-2C: Photo 	càpy 	of 	the 	order . in 	T.A. 139/86 	dated 
24.3.87 of the C.A.T., 	Jabaipur Bench. 

R-2D: Photo 	cooy of the judqement in O.P.4329 & 4339/72 

dated 16.'3.-73 ofthe Hon'ble High Court of Kerala. 

o.A.8/2001. 	 •. 

Applicant's Annexures: 	 - 

A-i: True cody of -the Memo 	No.E1/336/C011.III/9 	dated 

18-12.2000 	issued for. the 3rd 1respondent. 

A-2: True cooy 	of the.Memo No.E--1/336/Col. 	1/54 dated 

issued by the 	Assistant. 	General 	Marager 

(Admn) 	Office 	of 	the 	General Manager. Telecom 

D8tr;ct, KattayaM. 	- . 	 .. 

A-& True cony 	of 	the 	Order 	No.22-6/94-TB- 1 I 	d&ted 
13. 11.95 	issued 	by the Director(TE), 	Department 
of Telecom District 	New Deih. 

Respondents Annexures:. 	 . 

• R-1:. • -True 	cony 	of 	the 	• 	order 	of 	the 	Cetra1 
Administrative 	Tribun-aL 	Ahemedabad Bench in O.A 

623/9,6 with M.A 660/96 dated 	11.4.97. 	- 

2. 	• R-2: True copy of 	DOT: 	letter 	No.22-!94-TE:II 	dated 

8.9.99. 	 - 
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O.A.108/2001 

AppUcants Annexure .: 

1. A-I: 	Tre bOpy of order,  No.ST-G/JuS/Grade IV/1/I6ated 
29.12.1995 of the 1 1,stresondent. 

2 	A-2 	 coo '  of order No S-/rdoe IV/TOS/23 bated 
31.2000 of the1st respondent. 

•A-3: 

	

	True copyof the repreentatO dated 	0.9.2000 to 

the 1st respondent. 

A4: 	True copy of m 	NE-I/Ri9/STBPS/11/37 ated 

11.1 .2001 of the ict resondent 

5 	A-S 	True copy of memoE 1 /Fg/STBPS/II/ 36 	ate 

11.1.2001 of the - let respondent. 

6. A-6: 	True coy of the •rder 	O.A.Nos. 2411 870 and 

1022 of 1999. dated 25.4.2000.. . 

Respondents' Annexures : 

1-R-1(a): ThjG copy of order n OA 623/9& dated 11,4197 of 
• 	. 	 . 	Hon'bie C.A.T, Ahmedabad.BnC.b. 

2. Ri(b) 	rue coDy of letter No.22-6/94-TEIIdat 	
22.8.7 

issd by Director of TelecOm 	New 0e1hiwth 

• 	 . 	 covering letter NoSTA/30-25/Rigg/94 dated 59.7 

of Assistant Director( Staff) 	Jffice of CGMT 

Trtvandrurn. / 

I- 

3. 	R-1(c): 	Letter No,22/6/94.TE.II dated :9.7.99 	
ssud by 

;'ADG, (TE). 

4 	R-1(d) 	Crciar r )o 2-6/94--TE dated 8 9 99 issued 	by 

Director,  Te]ecm New Delni 	 - 

O.A.110/2001 	. 	. 

ppl1cant'3 Annexres 

True 	copy ot memo No ET-A/Gr IV/TOs/22 hated 

24.10.94 of the 1t - .pordeot 

2. A-2: 	True cocY of. memo No.ST-A/Gr.IV/TDS/30 	dated 

31.8.2G00 ofthe 1st respondent. 

2 	A-3 	True copy of the representation dated nil to t 1 ie 

Deputy GeneraT Manager1 Kollam. 

... .. . 

• 	 • 	 . 	 . 	 4 

- 	 • 	 . 	 . 	 -. 	 . 	 .7 

r 	 S 	 . 
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Applicant's Annexures: 	 - 

A-4.: 

	

	True copy of memo No.E-i/Riqs/STEPs/JJ/38 dated 
11.1.2001 oi the 1st respondent'. 

A-5: 

	

	True copy of memo. No.E-I/R1g/STEPs/II/36 dated 
1 1 . 1 .2001 of the 1st respondent. 

A-6: 	True copy of the orcer, of the CAT. Bangalore Bench 
in O.A.Nos.241.870 and 1022 	of 	1999 	dated 

• 	. 	 26.4.2000. 

Respondents' Annexures 

R- lIa) 	Order in OA 623/96 'laced 11 4 1997 CAT, Ahmedabad 
• 	 Bench. 	. 

.2.. R-1(b): True copy of letter No.22-6/94-TE dated 22.8.97. 
issued by Director oF Telecom with covering letter 
No.SAT/30-5/Rlqs/94 dated a:t Trivandrim the 
5.9.1997 issued 'by 0/0 CGMT,, 	Kerala ' Circle, 

• Trivandrum.  

R-i(d): 'Department 'of Telecom letter' No.22694L.TE.II 
dated 9.7,99.  

R-1(d): Department of Telecom , letter No.SAT/2-6/'94'-TE.II 
dated 8.9.99.  

O.A.111/2001 . 

Applicant '.s Anrures 	: ' 	 •• 

1. 	A-i:.. True 	copy 	of 	memo No.TA/Gr,iV/TOs/22 dated 
24.10.94 of the 	1st res.pondent, 

A-2: 	' True 	copy 	of 	memo No,ST.-A./Gr.IV/TOs/29 dated 
31.8.2000 of the 	lot respondent, 

' 	A-3: True -cooy of the representàtior -  dated 	19.9.2000 to 
the Deputy General 	'1anacier. ' 	 ' • 

A-4: 	' True 	cody 	of 	memo No.E7I/Rlqs'/STEPs/II/36 dated 
11.1.2001 	of' the 	1st respondent. 

. 	 A5: True copy of the order of the CATS Bangalore Bench 
in 	0.A.Nos.241,870 and 	1022 of 	• 1999 date 

• 26.4.2000. 	• 	• • 	 • 

, 

' 	 ' 
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Respondents ,Annxures  

1 	R-1(a) 	True cooy of the oraer ifl 	No 623/96 o # Honble 
Central Adrrnist'ratve Tribunal. Ahmedaba bench. 

2 	R-1(b) 	7rue copy ofletter No 22-b/9.-'E-U dated 22 3 37 • 	, 	' " 	of 2nd respondent. wit, 	co\'erir1g - iettr dated 

3. 	R-i (c): 	True cooy ' 	't of 	he letter 'No. 22-6/94-TE-fl dat.d 
9.7.99.  

4. R-1d): true 'copy of the l.etter,No22'3/94-TE 4 tI date 
8.9.99.  

O.A. 	220/2001 	 I 

Appl'cants' Annexures 

1 	-1 	True photocoov of the order No E II//STBR/ 
issuedfrom office oF the 3rd respondent dromQting 
1st applicant to the post of, Grade 'IV, BCR datd 

' 	 16.8.91.  

A-2: 	True photocopy'of the order No.ST/EK-224/29/1/26 
• 	 . 	issued . from . off i.ce of the 3rd respondert t 2nd 

applicantdated'2,1.897.  

A-3: 	True photocopy of the order' No.3TA/O-25/RlgS/ 
issued from the office of 1st respondnt datd 
5.9.1997,.  

4 	A-4 	T ue onotocopv of the letcer 	o T?2-5/ 4 -TE I 
isued. from office of te 3rd respondent dated 
13.2.1997.  

5. A-5: ' 	True photocoyof the proposed oosporeent, of 
promotion • •to 	Grade 	IV 	ietter ' 'No. 

	

• ' ' ' 	' 	' ST.EK-224/,29/II/30' issued' to 	arniioant's 	frdm 
offide of3rd respondent dated 31.1.2O1. 

Respondents Annexures  

• 	1. R-1: 	True copy of the letter No.22-6-94-TEII datEd 
1312.95 issud by. the 'Director! Denarthient of, 
Teledom. 	' 	. 	' 	 ' 	. 	•" 	'' 

2. , 'R-2: , 	True 6opy of' instructions isSed by the Deartment 
of Telecom No.22-6-94--TE.II dated 8.9.99. 

/ 

/ 	 " 
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0.A.221/2001 
Ap1icants Annexures. 

1. 	A-i: True ohotocopy of the order.No.ST/EK-225/28 /11/68 
issued from Office of 3d .resndert Vprornoing 	1St 
applicant 	to 	the 	post 	of 	Griade 	IV, 	8CR dated 
2493. 	 . 	 . 

.2. 	A-2: True 	htocopy 	of 	tho 	order 	No.ST/EK-218/29/8 
'issued 	from 	t h e 	Office of the 3rd respondent to 
2nd 	apolicant dated 	14.12.95. 

A-3: True photocopy of the 	order 	NoSTA/30-25/Rlgs/94 
sued, 	from 	the 	Office 	Of 1st respondent dated 

5997 	. 	 . 	 V  

A-4: True photocopy of 	the 	Thtter 	o.T.226./94-TE.II 
issued 	from 	Office 	of 	the 3rd 'respondent dated 
13.2.97.  

/ 

A-5: True 	photocopy 	of 	the 	proposal 	of 	reVersio1 	V 

No.ST.EK-218/28/1uJ42 	issued 	to 	applicants from 
the Office of2nd 	repondent datd 22.12.2000. 	V .  

Respondents' Annexure$.  

.1. 	R1: 'True 	copy 	of 	V letter 	'No.22-6/94-TE-lI 	dated 
13.12.95 	issued by Ministry of Communication. 	V 

True 	cony of order,  ip letter No22-6/294-TE däte 

V 8.9.39. 	BSNLof ADG(TE). 	 V 

3. 	R-3: True copy of . order 'Nà.ST/EK-21 	/29/1/47 	dated 
V 	 V  7.2.2001. 	BSNL, 	Cochin 	reverting the applicants. 	V 

V . 	V 	O.A.311V/2001 

V 	
V 	Applicant's Anrexures:  

Trc 	h ocooy 	oF 	t1he 	rr1e 	No E/ii/+/Sr2R/5 
issued from offfce 	of 	rd 	resnpndent 	promoting 
aohlicant 	to 	the 	post 	of 	Grade, IV, 	8CR dated 

V 	
2. 	A-2: True photocopy. of the 	order 	No.TA/30-25/Rls/94. 

V issUed 	from 	the 	office 	of 1st respondent dated 
5.9.97. 	 . 	

V 

3.. 	A-3: True photocopy. 	the . 	letter , No.22-6/94-TE-11 /of 
issued 	from 	office 	of V' the 3rd resondent' dated 
13.2.97. 

I 	A-4 True photocopy of 	the 	ov-oposed 	postpOiement 	oi 

V 	 , 	 . promotion 	of 	Grade 	IV 	letter 

... 	V No,ST.EK-262/29/Gr.IV/5 	issued to 	apoiicnt 	from 
V 

the offide of2rd 	- espondent dated 27.11.2000. 	. 




